
FIR No. 4584/2021
State  Vs. Nitin
U/s 379 IPC
PS Prashant Vihar

29.04.2021
Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

This  is  an  application  u/s  437  CrPC  for  grant  of  bail  to
accused  Nitin

Present: Sh. Vikas Jangra, Ld. APP for the State through VC.

Sh. Nasir Ahmed,  Ld.  Counsel for accused/applicant.

Heard. Perused.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

31.03.2021 and false case has been planted against the accused.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Perusal of IO's reply reflects that the case property has already

been recovered. The accused has already spent considerable time in judicial

custody, the trial will take its own time.  No fruitful purpose would be served

by keeping the accused in JC. Therefore, accused Nitin is admitted to bail on

furnishing of  bail  bond in  the sum of Rs.  15,000/-  with  one surety of  like

amount subject to the following conditions:-
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1. The accused shall appear in the court or before the IO as and when

directed and shall  not  commit  an offence similar  to  the offence of

which he is an accused, or suspected of having committed.

2. The accused shall  not  directly  or  indirectly  make any  inducement,

threat or promise to any person acquainted with the facts of the case

so as to dissuade him/her from disclosing such facts to the court.

3. Further,  the applicant undertakes to join the investigation and take

part in the trial. 

4. The accused shall also not tamper with the evidence in any manner. 

 Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.04.2021



e-FIR No. 5191/2021
State  vs   DL-11SH-6577

PS Prashant Vihar
29.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of present case is

being conducted from camp office through video conferencing using CISCO Webex Meet

App in view of Order No.  256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High

Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued by Hon’ble

High Court of Delhi only urgent cases are being taken up through VC and other matters

listed are being adjourned en-bloc. 

This  is  an  application  for  releasing  of  vehicle  bearing  registration

number  DL-11SH-6577 on superdari.

Present: Sh. Vikas Jangra, Ld. APP for the State.

Ld. Counsel for Applicant/Owner

Report received from IO perused, wherein it has been submitted that the

Case property/Vehicle is  in the malkhana of PS Budh Vihar.  Further, he seeks some time

to get the case property transferred to PS Prashant Vihar.

In view of the above,  Put for 15.05.2021.

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.04.2021



FIR No. 191/2021
PS Prashant Vihar
State Vs. Parveen@Rupesh

29.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Vikas Jangra, Ld. APP for the State.

 None. 

  Bail  bond  verification  report  received  from  HC  Kishan  Bir.

Surety found to be sound, address stands verified. Accordingly, bail bond

and surety bond is accepted. Release warrants be prepared immediately. 

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.04.2021



FIR No. 243/2020 
PS Prashant Vihar
State Vs. Arvind Kumar

29.04.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

 Further, in view of the office order no.2/R/RG/DHC/2021 issued

by Hon’ble High Court of Delhi only urgent cases are being taken up through

VC and other matters listed are being adjourned en-bloc. 

Present: Sh. Vikas Jangra, Ld. APP for the State.

 None. 

  Bail  bond  verification  report  received  from  W/PSI  Khushbu

Nain  wherein it has been stated that BB could not be verified on account

of ongoing pandemic, but the address of the surety Mr. Mahesh Chandra

has  been  verified  and  found  to  be  genuine  but  the  attached  bank

documents could not be verified yet. In view of the above and Such being

the case, the bail bonds furnished by the applicant are hereby accepted till

further orders.  Bail bond and surety bond is accepted till one month from

the order. Release warrants be prepared immediately. Intimation in this

regard be sent to bank concerned through IO concerned not to release FD

amount without prior permission of the court.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/29.04.2021
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